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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
OA No. 1137 of 2024

IN THE MATTER OF :
Neelam Rani
.....Applicant
Versus
State of Punjab
...... Respondent

Additional reply by way of affidavit regarding
compliance of Sh. Tilak Raj, Proprietor M/s
Bharti Scientific Dyers, Village Meharban,
Rahon Road, Ludhiana -Respondent No 4

I, the above named deponent do hereby solemnly affirm and

declare as under :-

Respectfully Showeth :-

1. That the deponent is a proprietor of M/s Bharti Scientific Dyers
having an Industrial Unit in Village Meharban, Rahon Road,
Ludhiana and as such is conversant with the facts of the case and

is competent to file the present reply by way of an affidavit.

That the applicant has filed the complaint/application with this
Hon'ble Tribunal against the water & air pollution caused by the
industrial  unit of the deponent. The  aforesaid
complaint/application is treated as the present OA No. 1137 of
2024

With respect to the order dated 17.02.2025, whereby the Hon’ble
Tribunal directed respondent no. 4 to file an additional reply, the

relevant portion of the order is as follows:-

1. Learne;i Counsel for respondent no.4 seeks time to file
additional reply/response.

2. Additional reply/response be filed by respondent no.4 at least
three days before the next date of hearing fixed.

3. List on 20.03.2025 for further consideration.
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Accordingly, the present reply is being submitted in compliance

with the Hon'ble Tribunal’s order dated 17.02.2025.

It is pertinent to mention that, as per the earlier direction of this
Hon'ble Tribunal vide order dated 10.02.2025, respondent no. 4
was required to file its reply, specifically detailing the measures
taken to remedy past violations pointed out by the Punjab
Pollution Control Board (PPCB) and to ensure compliance with
environmental norms. In adherence to the said direction,
respondent no. 4 duly filed its reply on 19.02.2025, within the
stipulated two-week period (well before 24.02.2025).

The deponent at the outset most respectfully submits that the
action taken by the PPCB as well as the Joint Committee are
absolutely unlawful, unjustified and against the provisions of the
Water (Prevention and Control of Pollution) Act, 1974 (here-in-
after referred to be as “water act”). The said action is even against
the orders of the Tribunal dated 18.11.2024. The deponent reserves
the right to challenge the aforesaid orders passed by the PPCB

dated 17.01.2025 (Annexure E-G, Page No.19-23) under appealu/s
33-B of the Act, 1974.

The deficits pointed out by PPCB during the hearing done on
11.04.2023 have been resolved during the earlier closure order
dated 16.08.2024 as per reply by respondent no. 3 dated 14.02.2025
(Annexure R3/I, Page No. 118-120) which are reproduced for the
kind reference of this Hon’ble Court

a. The industry shall upgrade the Air Pollution Control Device
(APCD) System.

b. Only authorised boiler fuel to be used to ensure no black

smoke is emitted.
c. No stagnation should occur in plantation area.

d. Sludge drying capacity to be increased.
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e¢. To maintain discharge standards as per the Environment

Protection Act, 1986.

The compliances were reportedly done in lieu of the deficit(s) as
pointed out above by PPCB and fresh consent was issued on
07.11.2024 valid upto 06.05.2025 as per reply by respondent no. 3
dated 14.02.2025 (Annexure R3/K, Page No. 122-128) with reduced
trade effluent discharge @120 KL/day instead of @200 KL/day

(previously).

Itis also pertinent to mention that on earlier occasion water consent
was issued for the period 25.07.2021 to 30.06.2025 (Annexure R3/F,
Page No. 107-108 ) and air consent for the period 10.02.2021 to
30.06.2025 (Annexure R3/F, Page No. 109-111) as per reply by
respondent no. 3 dated 14.02.2025,

During the visit of Joint Committee:

a. No air violations had been pointed out (as reported by
respondent no.4 vide reply dated 19.02.2025 which is again

reproduced for kind reference of this court.

Parameter Observation
>100 ft
Stack Height
APCD Working and in place

Not detected and authorised
Black Smoke boiler fuel being used

mwy'
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2. The analysis report of the air emission sample collected from the stack
of Air Pollution Control Device (APCD) installed with the Boiler furnace
of capacity 07 TPH of the industry is tabulated below:

Sr. | Point of Sample | Parameters | Results Prescribed
No | Collection

Standard
' Port hole on stack Particulate | 486 500
after APCD (Boiler Matters mg/Nm? mg/Nm”
@07 TPH + Water | (mg/Nm") at
Ball @ 02 TPH) 12% Co,

The sample was found within the permissible limits.

b. As regards water act, compliances as reported during the visit
of Joint Committee on 12.12.2024 as reported in short reply of

respondent no. 2 dated 21.01.2025 (Annexure R, Page No. 63) :

4. The industry has installed Effluent Treatment Plant (ETP) of

adequate capacity lo handle the waste water generation of 120
KLD.

5. The industry has developed adequate land under plantation as

per Karal Technology for disposal of its treated waste water onto
land for plantation.

6. No bye-pass arrangement for disposal of untreated trade

effluent was observed there in the Effluent Treatment Plant of the
industry.

The Joint Committee also analysed the ETP parameters on
12.12.2024 as reported in short reply of respondent no. 2 dated
21.01.2025 (Annexure D, Page No.72) which shows that out of 11
parameters only 2 parameters BOD and COD were marginally
high, which are easily controllable as the ETP as of adequate
capacity of 360 KLD whereas the effluent to be treated is only 120
KLD as per the water consent issued by PPCB. The plant adequacy

report is also being annexed as per Annexure R-4/1 .
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As reported in short reply of respondent no. 2 dated 21.01.2025

(Annexure R, Page No. 63) the Joint Committee had verified the

compliances as to:

1. The industry was having valid permission from the Punjab
Pollution Control Board under the Water (Prevention & Control of
Pollution Act, 1974 and Air, (Prevention and Control of Pollution)
Acl, 1981 for the period upto 06.05.2025

2. The industry has installed proper Air Pollution Control device
(APCD) with stack of adequate height of 100 feet above ground

level with its boiler furnace.

3. The industry was not emilting black smoke from its stack during
the visit and has achieved the emission standards as prescribed
by the MOEF/CPCB/PPCB. The concentration of Particulate
Matters (PM) is found to be 486 mg/Nm*® which is with the
Pprescribed limits of 500 mg/Nm? hence the industry has complied

with the provisions of the Air (Prevention & Control of Pollution)
Act, 1981,

4. The industry has installed Effluent Treatment Plant (ETP) of

adequate capacity to handle the waste water generation of 120
KLD.

5. The industry has developed adequate land under plantation as
per Karal Technology for disposal of its treated waste water onto
land for plantation.

6. No bye-pass arrangement for disposal of untreated trade
effluent was observed there in the Effluent Treatment Plant of the
industry.

The proactive steps had been taken as reported in reply by

respondent no. 4 dated 19.02.2025 by appointing Eros Consultants
(Annexure A, Page No. 162).

To further enhance the performance of ETP of 360 KLD capacity

M/S Eros Consultants were further engaged on 05.03.2025 to

suggest ways and means to optimise the performance of ETP. The

steps taken are being annexed (Annexure R4/2) and enunciated as

below:

rC

Dyl by
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a. Even additional Oxygenation Facility had been provided in

the collection tank.

b. The Media of the Activated Carbon Filter has been replaced
atcost of Rs 62,304 (Annexure R4/3).
¢. The Activated Carbon Filters (ACF) have been placed serially

as pointed out by M/S Eros consultants.

d. Even chemicals mixing arrangement have been done for
polyelectrolyte as per suggestion of M/S Eros consultants.

e. The Standard Operating Procedure (SOP) along with the visit
report of engineer of M/S Eros Consultants dated 04.03.2025 is

being annexed as Annexure R4/4.

Legal Points:

Violation of Natural Justice: No Natural Law Principles of justice
had been followed by PPCB as no show cause notice u/s 33-A had
been given to the industry and no hearing has been done by PPCB
as admitted by the latter in closure notice issued dated 17.01.2025
as per reply by respondent no. 3 dated 14.02.2025 (Annexure R3/C,
Page No. 98-99).

Hence, principle of Audi Alteram Partemn stands grossly violated.
Exceeded the jurisdiction: This Hon'ble court only mandated the
Joint Committee to file status report whereas the Joint Committee
exceeded the jurisdiction and invited contempt of supervisory
jurisdiction of this Hon'ble court.

Closure without grave Environmental Violation: In BOD and
COD as pointed out by PPCB was only marginally high. COD was
279 mg/l instead of 250 mg/1 and BOD was 55 mg/| instead of 30
mg/1. The regulator (PPCB) could have suggested the corrective
steps instead of closing the unit vide its order dated 17.01.2025 as
per reply by respondent no. 3 dated 14.02.2025 (Annexure R3/C,
Page No. 98-99). It is submitted that due to the aforesaid actions of
revocation of the consent to operate as well as stopping the
operation of the industry has prejudicially affected the deponent

and the unit is facing financial losses as well as loss of good will
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every day. Apart from this the workers/ employees of the

industrial unit are not being paid because of the aforesaid actions

of stopping the operation of industry.

Unilateral Decision: This Hon'ble Tribunal had already taken
cognizance of the matter and PPCB had no authority to bypass the
Hon'ble Tribunal by issuing a closure order unilaterally.

No Sampling Procedure: Even sampling procedure under water
act as per Section 21 has not been followed as suggested vide
Section 21 in short reply by respondent no. 4 dated 06.02.2025 (Para.
9, Page No. 30-32).

a. Result of analysis of sample not admissible in evidence in any

legal proceeding unless the provisions of sub-section(s)
(3),(4),(5) of Section 21 are complied with as per water act,

- No two part sampling done as per Section 21 sub-section (3)(b).

¢. No notice served as per Section 21 sub-section (3)(a) as per

water act.

- As per Section 21 sub-section (3) composite sample was to be
taken as there remains variation in trade effluent as per
different periodic intervals as per production activities,

- As per Section 21 sub-section(4)(a) container of the water
sample should have been sealed and signed by the person
taking the sample which was not the case here.

f. The sample was collected when the backwash process was
being done (9:15 am) as pointed out by the incumbent on
15.01.2025 to PPCB and had even requested to take a fresh
sample but no cognizance for the same had been taken by
PPCB as per reply by respondent no. 4 dated 06.02.2025
(Annexure R4/1, Page No. 38 & 51-52).

Case Law:

Jagjeevan Singh vs Punjab Pollution Control Board LA No.

292/2022 in O.A No. 487/2022 on 06.04.2023, Law Finder Doc Id #

2236840

The NGT's ruling in Jagjecvan Singh vs. Punjab Pollution Control

Board is relevant to the present case as it underscores that electricity

al(
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disconnection should not be arbitrary, especially when based on
improper sampling. In O.A 1137/2024, PPCB disconnected the
electricity connection without granting a hearing and relied on
flawed sampling conducted during backwash, which does not
accurately reflect normal operating conditions. Similarly, in
Jagjeevan Singli, the tribunal found that PPCB’s noise assessment
was inconsistent and conducted without proper standards for
mixed-use areas. The ruling emphasizes the need for fair
procedures, proper sampling methodologies, and due process
before imposing punitive measures like electricity disconnection.
The relevant part of the judgement is reproduced as below:
12. We are of the considered view that the maller requires due
consideration regarding applicability of noise level standards
and also the measures required to be taken for abating noise
pollution and therefore, immediate recourse to issuance of order
for closure of one of the units which are operaling in the area may
not be proper, as in such eventuality all other units have also to
be scrutinized on the same prescribed standards of noise and
closure orders have also to be issued in respect of all other units
similarly placed. In the facts and circumstances of the case, it will
be appropriate that no immediate recourse is made (o issuance
of order for closure of units in the area without due deliberation
of the questions involved. Therefore, it will be just and proper that
the closure and electricity disconnection orders issued in respect
of the unit of project proponent is kept in abeyance till decisions
of the questions involved in the present application. Accordingly,
ull further orders to the contrary closure and electricity

disconnection orders issued in respect of the unit of the project

proponent shall remain in abeyance..."

- Haryana State Pollution Control Board vs Haryana Organics,
Appeal No. 05/2013 on 27.05.2013, Law Finder Doc Id # 628953
The case of Haryana SPCB vs. Haryana Organics (2013) is highly
relevant to O.A. 1137/2024, as it underscores the arbitrariness of
regulatory actions taken without due process. In the case, HSPCB
forfeited a bank guarantee without adhering to proper legal
procedures or granting the affected party a fair hearing. The

tribunal ruled that such actions were arbitrary, lacked legal

Bl oy
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foundation, and violated principles of procedural fairness.
Similarly, in O.A. 1137/2024, PPCB disconnected the electricity
connection without providing a hearing, despite being directed to
submit a status report to the NGT. Instead, PPCB overstepped its
jurisdiction by ordering the closure of units based on improper
sampling, making its actions legally untenable.
The relevant part of the judgement is reproduced as below:
25. For the sake of arqument, we may assume that HSPCB had the
power lo give direction to forfeit Rs. 12.25 lacs out of Bank
Guarantee amount of Rs. 50 lacs. Even so, such direction cannol
be issued without following due procedure as contemplated
under the Water (Prevention and Control of Pollution) Rules,
1975. Rule 34 requires Slate Board to serve concerned person
with a copy of the proposed direction and to give an opportunity
of hearing. Section 3¢ may be reproduced in order to understand
the procedure that is required to be followed by State Board
before execution of the proposed direction. "Section 34:
Directions (1) Any direction issued under section 33-A shall be in
writing. (2) XXXXXXXXXXXXXXXXXXXXXXX (3) The person, officer or
authority to whom any direction is sought to be issued shall be
served with a copy of the proposed direction and shall be given
an opportunity of not less than fifteen days from the date of service

of a notice to file with an officer designated in this behalf the
objections, if any, to the issue of the proposed direction.”

26. We find that HSPCB did not comply with the due procedure as
envisaged in Rule 34 (3) of the Water Rules. For this reason too,
the forfeiture of 25% of the Bank Guarantee furnished by M/s
Haryana Organics was illegal and improper. We do not find any

substantial internal contradiction between the observations of the

Appellate Authority in paragraph (9) of the impugned order and
the concluding paragraph thereof. We may state here that the
Appellate Authority categorically held that forfeiture of Rs. 12.25
lacs was arbitrary and even demand of Bank Guarantee had no
basis. The Appellate Authority held that demand for the Bank
Guarantee was coercive, unjust and unreasonable. Still, however,
the Appellate Authority made passing observation that the HSPCB

may reconsider the matter in order to satisfy apprehension of M/s

Srlae
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Haryana Organics about the basis and quantification of Bank
Guarantee. However, it was further observed thal if M/s Haryana
Organics had any grievance about the forfeiture, it can again
approach the Appellate Authority on that issue because
imposition of the Bank Guarantee showed that the HSPBC had
been very unkind to M/s Haryana Organics. The observations in
paragraph (9) of the impugned order cannot be branded as final
finding of the Appellate Authorily, though, the observations are
unhappily worded.

As the deponent’s unit has been shut down and electricity
connection has been disconnected on 21.01.2025 through the
unilateral, arbitrary and unlawful action of PPCB; the deponent
humbly requests to this Hon'ble Tribunal to kindly consider the
effective steps taken towards compliance(s) to meet up the
Environmental Norms. The deponent’s unit may kindly be allowed
to open so that the feasibility is not prejudicially affected further
because of unlawful, unjust and arbitrary action of PPCB.

Prayer:-

In light of the facts and circumstances mentioned herein above, it
is prayed that this Hon'ble Tribunal may be graciously pleased to
take the present reply on record.

Therefore, as per the foregoing and submissions made in the
present reply, it is most respectfully prayed:-

(i)  thatthe present complaint/OA be dismissed;

(i)  the report of the Joint Committee regarding water sampling
(trade effluent) and action taken thereof be totally
disregarded and not considered as the same is absolutely
unjustified, unlawful, arbitrary and against the provisions of

the Water (Prevention and Control of Pollution) Act, 1974;

(iii)  the orders dated 17.01.2025 (Annexure E-G, Page No. 19-23)
passed by the PPCB be set aside, and the respondent Punjab
Pollution Control Board be directed to restore the industry's

consent to operate along with the electricity connection. The
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industry shall be allowed to operate, and fresh samples of
water (trade effluent) shall be collected at a convenient time
after providing prior notice and an opportunity of hearing to

the deponent.

For BHARTI SCIENTIFIC DYERS
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FEASIBILITY REPORT

OF

EFFLUENT TREATMENT PLANT

(PRIMARY 'IREATMENTGHIOI.QG]CM TREATMENTJER'HMV TREA
(Capacity = 360 M*/Day)

(TREATED EFFLUENT DISCHARGE ON To LAND FOR PLANTATION)

FOR
DYEING UNIT

M/s. Bharti Scientific Dyres,
Vill, Meharbaan,
Rahon Road, Ludhiana, Punjab

BY
SEW WATER TREATMENT (p) L7p,
LUDHIANA

For SEW WATER rnmw-
<s -

Auth, Signatory/ Director

Wbty
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Annexure-R4/1
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INTRODUCTION
SEW Water Treatment (p) Ltd., Ludhiana has prepared this feasibility for the Effluent
Ireatment plant has installed at M/s. Bharti Scientific Dyres, Vill. Meharbaan, rahon
Road, Ludhjana

The aspects Presents in this feasibility study are
L

Identification of sources of waste Eeneration and the estimation of
quality and quantity of the waste.

2. The methods of treatment along with design calculations of plant and
grams.

flow dia,

3 Adequacy report of existing ETP

However, due ¢ variable nature of the effj
modification of p

f0cess operation may be
variation in the raw

uents encountered in each plant, certain

necessary depending on the degree of
effluent quality and quanti

This repart indudes a brief description of th
treatment philosophy

treatment of wastewa

e basis of design of the ETP, the adopted
and the Principles of treatment involved. The scheme Envisages
ter from dyeing process.

The ETP is designed in Way 50 that if the changing in Processing nature to some other
Products, even then the ETP will be able 10 handle the treatment efficiency without any
problem.

LOCATION oF INDUSTRY

The industry meets with the latest lacation guidelines of Punjab Pollution Control Board.

e
Auth. Signatory/ Director

For SEW WATER THEATIQH PVT.LTD.
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e~ L+ = ———
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AND A

Water is required on|
wastewater has gene
Quantity

The quantity of wa
Installed processin,

y during dyeing of acrylic yarn & polyester fabrics and as such
rated only during this operation.

Stewater produced during the process is estimated as below at
€ Capacity of unit: 120 Ki/day

Design discharge for ETP in 24 hrs 360 ki / day

Note: The industry recycles all cooling water which generates from indirect caoling from dyeing machines.

Capadity of the Effluent Treatment Plant (ETP)

The effluent treatment Plant has been designed on the basis of the following:

*  Dyeing capacity
* Operated continuously for 24 hours 3 day.

* Flow rate of treatment envisaged is 15 m® / hr.

Raw effluent & Treated Water Characteristies

Inlet effluent
parameters

S.No. | Parameter

Treated effluent
parameters

3 o |
[ 6. | oil & Grease
7. SAR - | <26
———.____—__‘_‘_————___l___i—_i
* 105 levels are outside the purview of the System design and would remain that as ot
inlet. Standards Jor TDS are < 2100 mg/i.

For SEW WATER TREATNENT PVT. LTD.
bl
o
Auth. Signatory/ Director

TH e gy~ e e—— ©

" = —

g

1«
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THE EFFLUENT TREATMENT SCHEME

Treatment of wastewater mainly depends on the characteristics of effluent, volume of
effluent, level of toxicity to be removed and the type of environment to receive the

Procass description of ETP:-

BarScmenandO&GG\amber:

The effluent flows through Bar Screen and 02.G Chamber into the equalization tank. The
screen arrests suspended Particles fiber and floating suspended matters fike polythene
Paper, polythene bags, rags and others materials are removed by bar screen net. The
screen is required to be dleaned periodically. And oil & Grease chamber are used for
trap the oil and grease from the efflyent wastewater.

Equalization Tank:
The tank acts as a helding tank for the raw effluent.
hornagemzing the flow, equalizes the peak loads, and feeds wastewater at 2 uniform

rate to the rest of the Treatment plant. A small quantity of air Is fed into the tank to
prevent development of odor & septicity.

The tank serves the purpose of

Filter Feed Tank:

The overflow from the tube settler is collected in 2 tank. From this tank water will be
e

feed into PSF & ACF with required sets of Pumps. The tertiary treatment is carried out
with the following units, for further reduction in Tss, BOD, adour and colour.

Far SEW WATER TREATMERT PVT. LTD,

Auth. Signatory/ Director

olonty

15
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Pressure Sand Filter (PSF):
The treated sewage from the treated water tank is pumped to pressure sand filter, filled
with filter media comprising of graded gravel / sand. The suspended particulate matter

is arrested and the dean filtered water coming out fram pressure sand filter Is led to
activated carban filter for further treatment.

Activated Carbon Filter (ACF):

The filter water from the PSF passes
vertical pressure vessel, filled with fi
over a bed of graded gravel.

Any odour and to some extent colour, in the waste wat,
the filter water is absolutely clear,

through the activated carbon filter, which s again a
Iter media comprising of activated carbon granules

er is removed by the carbon and

Sludge disposal:

The excess sludge generated is drained on sludge drying beds. The sludge drying bed

ewatering sludge that involves spreading a thin layer of

d and gravel, The liquid in the sludge drains through the
bed by gravity and filtrate goes back to the equalization tank.

The treatment scheme flow sheet ks presented in figure-A

. L0,
For SEW WATER TREA:‘MX:&T\—_

Auth. Signalary/ Director

16
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E.T.P. FLOW CHART

E BAR icmsn |
| O &GREASETRAP B
;

AIR EQUALIZATION WITH
AERATION

l

pH CORRECTION/ COAGULATION/ '

FLOCCULATION

| PRMARY CLARIFICATION | s e

l DRYING BEDS
! FILTRATION ]

!
r ADSORPTION j

DISCHARGE ON TO LAND FOR
PLANTATION

Fur SEW WATER TREATM%;T;‘F_‘-VI L1 Figure-A

Auth. Signatory/ Directar

Iy ety

roprietor

e ——— s et &
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e
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Preparation of the chemical dosing

Before starting the operation it will be necessary prepare all the necessary chemical
solutions. The procedures of preparing the solutions are described below:

Preparation of the Lime [Ca(OH),) solution

* During preparing the dosing solution of lime a 5% solution is prepared. In this regard the

dosing tank, which is fitted with an air mixer, is at first filled with 500 litres of water.
After that 25 kgs of lime Is added and the Blower Is switched on to stir the solution. The
stirring shauld be continued on a 24-hour basis ie. as fong as the plant runs. After that

the solution is ready for dosing. It is necessary to adjust the manual cock to get the
desired flow,

Preparation of the Ferrous Sulphate (FeSQ,) solution

During preparing the dosing solution of ferrous sul|
this regard the dosing tank, which is fitted with an air mixer, is at first filled with 500
litres of water. After that 50 kes of ferrous sulphate is added and the Blower i switched

on to stir the solution. The stirring is continued. After that the solutlon is ready for
dosing. It is necessary to adjust the manual cock to get the desired flow

phate a 10% solution is prepared. In

Preparation of the Poly Electrolyte (PE) solution

During preparing the dasing solution of Poly electrolyte, a 0.05% solution is prepared. In
this regard the dosing tank, which is fitted with an air mixer, is at first filled with 100
litres of water. After that 100 gms of PE is added and the blower is switched on to stir
the solution. The stirring should be continued on a 24-hour basis i.e. as long as the plant
runs. After that the solution is ready for dosing. It is necessary to adjust the manual cock

to get the desired flow.
For SEW WATER TREATII?{_IE‘[.LLTD.
Auih. Signatory/ Director
For BHARTI SCIENTIFIC DYERS
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C DESIGN CRITER| KLD

Design flow rate

Average BOD load of influent
Suspended solids

DESIGN OF BAR SCREEN CHAMBER
Quantity

Type

Size

Coarse screen

Fine screen

DESIGN OF OIL & GREASE TRAP TANK
Type

Size

Total volume of tank

DESIGN OF RECTANGULAR PLAIN EQUALIZATION TANK
Size

Total volume of tank
Min. Retention period required
Coarse Diffusers air grid

COOLING TOWER
Type

Max.Temp. difference
Caj

15 ki/hr
140 mg/i
250 mg/l

1No.

Manual
15mx05mx09m
12-15 mm

8-10 mm

Syphon riser pipe
l5mx48mx36m
25m’

66mx48mx3.6m
110m*

8hr

1set

Induced draft
12°
150 TR

*Eq. tank volume is adequate to equalize the effluent with drﬁused air grid and cooling tower to control

temp. <35%C.

SELECTION OF ROOTS AIR BLOWER FOR EQ. TANK
Alr discharge at 0.5 m

Motor capacity

Quantity

*Adequate for Eq. tank and chemical mixing tank.

SELECTION OF MAIN PUMP
Average flow rate

Pump head

Required power for pump
Suction/Delivery size

Quantity

*Adequate for design flow rate 15 m’fhr

For SEW WATER TREATMENT PVT, LTL.

~ >
—~

Auth. Signatory/ Director

e

120 m*/hr
5 HP+7.5 HP
1W+1S

1S m'fhr

15m

5 HP, 3 Phase, 440 v
80 mm X 50 mm
1W+1S

—— 1
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DESIGN OF BAFFLED TYPE REACTION TANK
Retention period

Total volume

Skze of tank provided

“Adequate for a flow rate 15 m’fhe

DESIGN OF COAGULATION TANK
Quantity

Size of tank

Total volume

RPM of agitator

Required power for agitator

Min. Retention period required
*Adequate for a flow rate 15 m'/fhr.

DESIGN OF FLOCCULATION TANK
Quantity

Size of tank

Total volume

RPM of agitatar

Required power for agitator

Min. Retention period required
*Adequate for a flow rate 15 m*/hr.

DESIGN OF CHEMICAL DOSING TANKS
Dosing tank for lime

Location of dosing

Dosing tank for ferrous Sulphate
Location of dosing

Dosing tank for polyelectrolyte
Location of dosing

192

5 minutes
25m’
0.45x0.45x19.8m

1 No.
2.7diaX25mH
10m’

80

3 HP

15 minutes

1 No.
1.35dlaX3mH
4m’

ED]

1HP

10 minutes

1500 litres capacity
Baffled type reaction tank
1500 litres capacity
Coagulation tank

100 litres capacity
Flocculation tank

DESIGN OF PRIMARY TUBE SETTLER -1 & 11 (working in parallel)

Average design flow

Tube Settler = (6 ki/hr)
Design sedimentation velocity
Height of tube settler

Top area of tube settler

Angle of tube

Type of tube deck media
Volume of tube settier

Design retention period
Surface loading rate (SLR)

TREA PVT. LTO.
For SEW WATER WB%‘M

Auth. Signatory/ Director

15 ki/hr

0.6 m/hr

2.85 m (without hopper)
25x18m

mﬂ

Hexagonal shape
12.8m?

2.0hrs

1.5-3m*/m’/hr

EAR

= —— — -

PE———
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Tube Settier -l(9 KI/hr)

Design sedimentation velocity

Height of tube settler
Top area of wbe settler
Angle of tube

Type of tube deck media
Volume of tube settier
Design retention period
Surface loading rate (SLR)

*Adequate both tube semler working in parallel for a Now rate 15 m'/hr.

193

0.6 m/hr

1.85 m (without hopper)
345x285m

60"

Hexagonal shape
18m’

2.0hrs

1.5-3 m*/m%/hr

—_—

— e —.

—— .

2|

VOLUME OF FILTER FEED TANK 2.4x2.4x1,1 m=5.5 M’
SELECTION OF FILTER PUMP

Average flow rate : 15 m’/hr

Pump head $ 28m

Required power for pump : 7.5 HP, 3 Phase, 440 V
Suction/Delivery size : 80 mm X 80 mm
*Adequate for a flow rate 15 m*/hr.

DESIGN OF PRESSURE SAND FILTER -2 No. (Working in parallel or one as a standby)

Typical value of velocity for filter : 10-20 m/hr

Area of sand filter A= Q/v=15/15=1m’,
*=1/3.14=032,r=0.564 m

Dia. of pressure sand filter 3 1200 mm

H.0.5. 3 2000 mm

Min. depth of filtering media $ 1200 mm

Depth of multi graded media z 300+300+300+400 mm

Free space board provided = 700 mm

DESIGN OF ACTIVATED CARBON FILTER -2 No. (Working [n parallel or one as a standby)

Typical value of velocity for filter : 10-20 m/hr

Area of sand filter A= Q/v=15/15=1m’,
#=1/3.14=032,r=0.564 m

Dia. of filter i 1200 mm

H.O0S. : 3000 mm

Bed depth : 1500 mm

Qty. of activated carbon g 600 kg

lodine value of activated carbon : 900+

*Adequate both filter PSF & ACF in parallel for a flow rate 30 m*fhr
For SEW WATER TREATMENT PVT. LTD.

N s

a0 et S — | =

Auth. Signatory/ Director

o Ry

——

-
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SLUDGE DRYING BEDS

e 6mx2.1mx1m-1No.
Size . 3mx2.7mx 0.8 m-2 No.
Sludge generation : Approx. 72 kg @ 360 KLD

Packed in HDPE bags and stored in a hazardous waste storage room.

Miscellaneous Information
* Requirement of power.

Installed 7 45 HP
Operational : 25 HP
* Requirement of manpower ¢ 1+2 No.
* Requirement of land for ET.P. H sufficient
MODE OF DISCHARGE

The industry will discharge its treated trade effluent on to land for plantation. The
industry has develaped plantation area (1.75 acre) as per Kamnal technology.

Total discharge : 120 kl/day
Water consumption ; 70 ki/acre
Total land area required s 1.75 acre
SUMMARY AND CONCLUSION

The study report for establishing the feasibility of an adequate ETP, in the previous
pages throws light on the various aspects of the matter. It Gn be seen that the waste
water from the dyeing unit can be treated as per the process mentioned to meet the
parameters of the Punjab Pollution Control Board.

For SEW WATER TREATMENT PVT. LTD
N —ea

Auth. Signatory/ Director
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1200 & 3000 mm

!
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Annexure-R4/2
LIK9S
FROS ENVIROTECH PRIVATE LTD

Date: 05.03.2025

M/s Bharti Scientific Dyers,
Village Meharban,
Rahon Road, Ludhiana.

SUB: OBSERVATION, INSPECTION & SERVICING REPORT OF ETP & 360 KLD

Dear Sir,

Please refer our engineer visit regarding service, operation &observation of
Effluent Treatment Plant.We have serviced your ETPand Observation thereafter
as following.-

s [ I

e

Flow rate of ETP has been set as per plant capacity

Mixing arrangements for chemical dosing has peen provided. (photograph
attached)

Media for filter vesselshas been provided. (COPY of bill attached)
Working of ETP equipment‘s is okay

Operational & maintenance training has been provided 1o
operator.(training report attached)

Kindly note the suggestions for ETP as mentioned below -

3. Please check/set the flow rate of ETP (maxlSkI/hr.) on daily basis.
by, Please maintain pH value 7.5 at final outlet.

c. Please apply backwash of filter vessels after 8 hours.

d. Please drain sludge in sludge bed daily.

Thanks & Regards
Eros Enviratech (P) Ltd. .

\V \)u}“
\_’\\\ J I\, -

» "N

NS

Rajesﬁ Maheshwari
(B.E. Chemical Engineering)

Managing Director - : [ f q .

Regd Ofiee: 10s 10

i el o g i K s Boug. Lutha-3, Puiyst, INOUA T
hang, ¢ A 3 13

i viww grasenvwatach.com
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Annexure-R4/2

i
% T
e /- .
- GPS Map Ccamer:

Punjab, India y 2
ek : pPunjab 141007, india
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Long 75-
1 PM GMT +

0061887

xw33+6x6, Me
05:30

Lat 30.952447°
05/03/2025 12:4

Y GPS Map Cameras

2
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njab, India
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Meharban, P
Xw3a+it2, Ludhid 1

India
Lat 30.952417

05/03/2025 12

Meharban,

w34+ 112, Ludhiana

]

Long -
42 PM GMT +095

L

injab, India

(=% 1al=lal Rd, pMeharba

75 90623

Punjab, India
frahon Rd, PMohartan

FH OOQGZ2HE6"
10

GPS

f

Map C.llnﬂr-l

punjab 141007,

GPS Map Camors

Puarnjoai 14 1007,
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Con'pany's lmn il Wkt s
| FILTRATIONS PRivAL) i
ATE | Invoicy o
Address: Super Ma MITED ONo, BFI0027124.
‘ I1S-20 20 ' 26
Wanoygy

QSTTA I olce
Salunke Vihar Road ANawrl-4 1040

-

Doled; 17-2.25

Dallv
oY Note Modo/Terms of Paymant
GSTINUIN: 2TAALC

0 Days Oue on 17/0272025
: B1120C125
State : Maharashig Pin code W Other Relerances
g‘omm Delary, — 411040
4674411118445, O —
' 55777 der No, Daled
e i

17.2-25
Company's Name; | Dipachoco, ——
DYERs " CHARTI SCiENTIFG e

Delivery Note Date
tﬂdress: Vilage Meharbaan Rar 1709 Dated 17-2-2025 17-2:25
H Dispalched through Destination
&n0. 9855514031(VR, ASHU) Privale Ludhiana
N
@ | SSTNUN: 03ABKPBTS55GTZy fgﬂsggliaa:&'ngm-ﬂn No, Motor Vehicle No.
Suate: Pin code: 141007
pm -
= ' DoscriplionofGoods ;. | HSNISAC | Quantity |Kg | Amount
I ; ST K
1. ?VI:TZI;J'\TED COCONUT SHELL CARBON 38021000 | 600 KGS |- 88~ | 52,800.00
\ 4 SubTotal | - 52,800.00
3‘3 : IGst18% 3,504.00
/,‘ Vv on
P\\'\ ?3 ‘ Amount
\ 0 vl 52800
7 I , Grand §2,304.00
Total
@ [ Fwount Chargeable (in words). RUPEES SIKTY TWO THOUSAND THREE HUNORED AND FOUR OKLY.

Declaration: _ .
\We declare thal this invoice shows the actual price of the gocds described and that all

| | Particulars are true and cored!,
i ;
|
1 For BABJI FILTRATIONS
\ . PRIVATE LIMITED
| | Tenus Ao couomons:
e 8 % o e e bl o pald i s dote
COuP O MAME: BAa PILTRATIONS PRNVATE LTI ;
| asarasn Cupgomor's Seal and ﬂ-ﬂ'(,
1 mﬁ"mggmu' __\‘_s‘m_n_ﬁaturﬂ Ay or}:, .rgnaluw
| AT
SOOI : A 0o . )
B R A 6eo :

e by
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Annexure-R4/4

Minutes of Meeting

Name M/S Bharti Scientific D
yers Date:04/03/2025

Village-Meharban, Rahon Road

Ludhiana

Today

w e

8.
9.
10.
11.

Name

Designation ETP Operator

M.

Email

Sign. Signed

Dlscussiog(Suggest:ior_lzlnfonnation

visited i '
the site for given operational training for E.T.P. Unit -

. Flo i .
W rate of both raw influent lift pump has been set as per plant capacity:

P

lease check the flow rate on daily basis.

Flow rate of chemical dosing tank has been set according to waste water flow
rate, please check the chemical dosing flow rate after every hour.

Please check the pH value of waste water on daily basis on, pefore adding in

flocculator tank.
Please drain the sludge from bath tube settler often every 8 hour, as P¢T

requirement.
er every

Please apply the backwash at filter vessel (PSF and ACF) one by one aft

8 hour.

Please check the (current) taking ampere of all pumps and
basis.

motions on daily

30 days (EP-90)
5 days.

Please change the gear oil of air blower after every

Please redust the air filter of air blower after every 1

Please check the alignment and belt tightened of blower after every 7 days.

Operational and maintenance training related ET.P. has been given to operator

(Mr. Pappu Ji).

Mr. Pappu Tati Name Sanny Kharwar
Designation Engineer

M. 98554-23638

Email eros.sannyk@gmail.com

For Eros Envirotech (P) Ltd.

' e Rod

28
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Min
Name M/S Bhartj Scientific Dy %ﬂ
€rs

Village-Meharbap, Rahon Rogg Date:04/03/2025
Ludhiana

Taw influent Jjfy PUmp has been set as per plant capacity.
Nt has been Provided for chemical mixing.

king is okay.

Chemica] Mixture js okay.

Mixer arrangeme

Dosing tank wor

Flow rat
e : ‘
of chemical dosing has been set according to waste water flow.

Medi g
edia has been provided for (4 Nos.) PSF and ACF filter vessel.

Name Mr. Pappy Tagi

Name Sanny Kharwar
Designation ETP Operator Designation Engineer
e M. 98554-23638
Email Email eros.sannyk@gmail.com
Sign. Signed For Eros Envirotech (P) Ltd.

For BHARTI SCIENTIFIC DYERS
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Annexure-R4/4

B N\ C
DateCy /©73/2025

Name 2108 By ..S.C.'l.!.’.'\ Hf«; ¢ Mmu.lﬂ_ﬂ_f_ﬂg_ﬂmg

Dyt - ML Mo haw by :
LBead.. Ludk_’qb‘_?ﬂhfk\ thon

o — __ Discus - : e T
]Q'hﬂ 2 s" kd e o scussﬁonjwpflnrorma_qgn - - e :
% HOW Sk OL k Ellt :-'1'1 \3I\U'ﬂ O'(fl(\‘-'l':ln.‘)l Hﬁimpj ﬂe,'. o P Uh” —
1} '

Pq“ndhl' b ety 'IY\"U!# ho'. fu“-,? kar, beon b awm pen ?lan*
Ploay .
[I 1 t‘kolk Jkﬂ p}bw »‘.ak er. /il";'\{ b-_u.l; .
0w t ' '

Ll.lﬂ.!q,\w;; L rhf‘ﬂ"l(‘ll "l"“-.ihd 4ol b beew
“‘U“{ M:; vake Pleare ehecle Hha therical do3

Ny Plo
QA
" CL‘Q!‘E (1 9 P"“':‘!“-(. al wark wake on 'l
Oﬂma

55
us’l‘-"“ |

oob accardiny o
q i |

'| hd h‘ow o9 Le
b aferee

15

.:J'H Basta 2Y

) In Dloaceulator Janie . |

5 "y Pl"fw d"'e)-.'h ‘lk; ,Q‘U,A*ag‘ e—,":"(‘l hm]}‘ ‘-ubt _‘tu'm 1f+-u’\ QW“"‘ "bm" Qv

. W P requmamenk

55 Plewa qpply ke badkush ol b
qi*\n t\'u\] 2, hmuaw . 1 g

TS Measr eheew $ha (_‘(,uwev.JJ -}e.lL:w-J am{uit b atl ?umh an

on :h{h‘ Bou\s « y
. euv‘\ qgii“f’(;-?'qlo'

142n mt.‘ltpSF AnA 9”) ot hl_‘n'r\f '

o o

¥5 Pleass change I geon AVl b @iy bloww allh

ok ary bl sww q thn gu.uv1 1;‘@5,.

19 Moas vedwh Pa qir HEN,
jt hightenend o0 blawu qdha e

"6y Pleass eheete Sl alignment ond be

N Aday - . b
. Py g IO
1y O\anGHQ’r\f\l ara mn'thhhﬂhu {‘r\‘:w\\’nd neldbe 4 L |

sprakos | MY Pappu p 7 Y
Jassistance, Please call 98149-01638 or mail us on eros.am

RTINS s

rik@gmail.com

1t you need any clarification

Name: Sanny Kharwar
Designation: Engineer Spm,,\\(\wd'*’
M: 98554-23638

Name __ My Pappu Tati
Designation_g£.T- P - Qprato

M.

Email - 7] Email: @

.. s Al ! .

Sign. ~5 _ For Eros Envirotech (P) Ltd.

BHARTI SCIENTIFICDYERS
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Name ALY, Bhayh. $°l'-hh£1( MlnulﬁmLMxﬂlug

- Dyenan N Mebnck y
head... hadhiang, x.\km_,

Voo D TS — R
Visiked g nH— : iscussi_/SUgggstlonﬁnformatlon _ s
Qe n{\‘l’ Smuu_g ! c\pmahon al b N g LI\\“" =

LR
tow Tale al hadb  ~aw ‘nhu,q i P""‘? how Brev e ) o
ber  plant copeitily

13 ' '
Mixe G'ﬂ‘!ha:amc.d» har brern P“V‘H‘d Lon cherﬂto-.l

1N IvU A

e Tyt . \
e "'\3 Janle Lum‘riuro [} "'Wki .

Us  Chemical mnetdure 13 el

[ ' . L‘ "'C(O'ﬂ" ;nj +D

= FIOH Tﬂk ol (‘hgn\.“_‘ild dc'jirn "W e g
wowle  wakn Blaws .

4 WRCF £ Mo v -

Ly Media has beew  prasii ded £, (uHOs ) PAE o

ii you need any clarification/assistance, Please call 98149-01638 or mail us on eros.amrik@gmail.com

Name _Mx: Pappu Tab Name: Sanny Kharwar Wyart |
Designation__L 7.9 Opyotox Designation: Engineer o ™
M. . M: 98554-23638 ‘
Email < /] Email: mﬂuuxh@amﬂiﬁﬂm
Sign. s ot ‘ For Eros Envirotech (P) Ltd. |

“ar BH =r

i
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